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Protcctiorl Act, 1997 (17 oi 1997) the Governor, HimachaI Pradcsh, is pleased 
to authorjse before or dter thc proceedings instituted under the Act ibid all thc 
Executive Magiskates not bclo\v the rank of Tchsildar to compound any offences 
lnadc punishableby or under this Act. 

___________---_____-*-+---------------_-*-----_---_---- 

(R.H.P. EX*~., dated 18.7.97, p. 2726-2727). 
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THE HTMACHAL PRADESH REGISTRATION OF MARRIAGES 
ACT, 1996 

(ACT NO. 21 OF 1997)' 

(Rcceivcd the assent of rhe Prwidc~~t of India on thc 22nd September, 
1977 and was published in Hindi and English in RH.P.Extra., dated 18th 
October, 1997 at pages 4 193-4201 and 4202-4209) 

I .  Passed in Hindi by the 1Jimachal Pradesh Vidhm Snbha. For Shtcrnent of Objccls 
md Rcwons SIX li.lI.P.Cxtra., dalcd 5.12.1 996 pages 5462 and 547 1. 



An Act to provide for registration of marriages and for certain other 
matters connected therewith. 

BE it enacted by thc Legidativc Assembly of Himachal Pradesh in IIIC 
Forty-scventh Ycar of Republic of hdia, as follows:- 

CHAPTER-I 

PRELIMINARY 

1. Short title, extent and commencement. .- (1) This Act may bc called 

dlc Hirnachal Pradesh Registration of Marriages Act, 1 496. 

(2) il exfends to the whole ofthe Wimachal Pradcsh. 

(3) It shaI1 come into forcc on such date as the State Government may, by 
notification in the Official Gazette, appoint. 

2. Definitions.- In this Act, unless there is anybrig repugnant in the 
subject or context,- 

(a) ''Chicf Registrar Marriages" metus the Chief Rekistrar of 
Marriages appointcd by the 'State G o v e m c n t  under section 
3 of thjs Act; 

(b) "to contract a marriage" means to solemnizc or enter inlo a 

marriage in my form or manncr; 

(c) "District Registrar or Marriages" means the Disbct 
Regisbar of Marriages appointed by h e  State Government 
for a Disb-ict under scction 6 of this Act; 

(d) "m,aniage " includes rc-marriage; 

(e) 'harriage register" means a rcgjster of marriages maintained 

under tllis Act; I 

I 

(f) "Priest" means any person who solcmnises a marriage; 

{g) "Registrar of Marriages" means a Regstrat of Marriages ! ,  
appointcd by the Statc Government under section 5 of this ! 

Act; 



REGISTRATION ESTABLISHMENT 

3. Chief Registrars of Marriages .- ( I )  The State Ciovernmcnt shaII, by 
notification in the OOjcid Gnellc, appoint a Chief Registrar of Marriages Tor the 
Slate. 

(2) Tile State Government may also appoinl such alher officers with such 
designalions as i L  W s  fit for the purpose of discharp:. under the 
superin tendcnce and dueclion of thc Chief Rcgislrar of Marriages, such o f  his 
functions as he may, from time to timc, authorise them to disd~nrge. 

(3) The Chief Regrstrar 01" Marriages shall be the Chef Executive 
authority in the Statc for carrying i n t ~  execution the provisions of this Act and 

thc rulcs and orders made thereunder subject to the directions, i f  any, Liven by 
t l ~ c  State Government. 

(4) The ChcT Registrar I Marriages shall take steps, by the issue of 
suitable instructions or othcnvisc, to co-ordinate, unify and supen-ise the work 
of rcgistralion in the State for securing an efficient system o f  registration and 

shall prcpare and submit lo the Stalc Govcmmcnt, in sucli manner and at sucll 
intervals as may bz prescribed. a report on the working of this Act in the State. 

4. District Registrars of Marriages .-(1)Thc Statc Govcmmcnt may 

appoint a Dislrict Registrar of Marriages for each rcvcnue Dislrict and such 
number ofAdditiona1 Disbict Regsbars of Marriagcs as it thinks fit, who shall, 
subject to ihc gcneral control and direction of the District of Registrar Marriagcs 
discharge such funclions of the District Registrar of Marriages, as thc Distrjct 
Rcgiskar of Marriages may from time to h c  authorise them to discharge. 

(2) The District Registrar of Marriages shall superintend, subjcct to the 
direction of the Chief Registrar of Marriages, the regstration of marriages and 
shall be responsible for carrying into execution in the Dislrict Ihc provisions of 
this Act and the orders of the Chief Registrar of Marriages issued from time to 
tirneforthepurposesofthisAct. 

5. Registrar of Marriages .- (1) The State Govenment may appoint a 
Registrar of Marriages for each local arca comprising the area lvivllhin the 
jurisdiction of a tehsil or taluka or a municipal corporation, nlunicipality or a 
cantonment board or any other local authority or a combination of any two or 

more of them; 



Provided that the State Government may appoint in the case of municipal 
mrporalioa, ~ ~ ~ u n i c i p a l i t y  or other local authority, any officer or other employees 

thereof as a Registrar of Marriages under this Act. 

(2) Evcy Registrar of Marriagcs shall, without fee or reward, enter in the 

Marriagz Rcgister maintained under this Act itlid shall also take steps to inform 

himself carerulb of cvcry marriage, trrhch takes place in his jurisdiction and lo 
ascertain nrld regisler Ihc parhculars requircd to be rcgistered. 

(3) Evcry Regstrar of Marriages shall have an office in thc local arca for 
which hc is nppoinlcd. 

(4) Every Registrar shall sttend his oftice for the purpose of registering 
marriages on such days and at such hours as the Chief Registrar of Marriages 
may direct and shall cause to be placed in coaspicuous pIace on or near the out 
door of the officc of the Regskar of Marriagcs a board bearing, in the local 
language, his name with the nddi~ion of Regklrar of Mnrriagcs for Ihe Iocal area 
for whcli he is appointed, and t l~c days and hours of his attendance. 

CHAPTER-I 11 

REGISTRATION OF MARRIAGES 

6. Every marriage to be registered .- After the date on which the 
provisions of h s  Act havc bccn brougbl inlo ii :e in any arca under sub-section 
(3) of section 1, every marriage contracted in Himnchal Pradesh shill1 bc 

registcred in the manncr provided in section 7 of this Act. 

7. Memorandum o f  marriage .-(I)  The parties to a marriage or their 
fathers or guwd~zms when they shall not have complelcd the age of 2 1 ycars, 

shall prepare and sign a memorandum in tla form in klic Schcdule and shall 
dcliver or send by rcgistered post the said mcruorandum in duplicate to the 
Rcgktmr of Marriages of fl~e arca, within a period of 30 days from tlic date of the 
~llarri age: 

Providcd that where thc marriage is contracted without thc consent of thc 

Calher or guardian of a party, such party and not the farhcr or guardian shall 
comply with t l ~ c  provisions of this sub-section. 

(2) The memorandum shall also be signed by the officiating priest, if any 

and where such marriages is soIcmnised before a Marriage Officer, the 
memorandum shall be supported by certified copics of the entries made in the 



Marriage Certificate Book bcing maintained by thc said Marriage Officer under 

illy othcr cnactmcnt for the lime being in forcc. 

(3) The Mcn~orandum shall be accompmicd by a fee of rupecs fivc. 

(4) On rcccipt of the Memorandum, h c  Registrar of Marriages shall file 
h e  s'mlc in the marriage register maintained by him and shall send the duplicate 
copy thereof to the Chef Rcgtstrar of Marriagcs. 

8. Memorandum of marriages submitted after 30 days .- (1) A 
memorandum, accompanied by a fee, not cscceding rupees ten as may be 
prescribed, regarding any particular marriage may bc, submincd to thc Registrar 
of Marriages after the e x ~ i r y  of pcriod of 30 days specified under sub-section ( I )  
of section 7 and the Registrar of Mamages shall file the samc in thc marriage 
register maintained by him and shall also send the duplicate copy fl~crcof to the 
Chicf Registrar of M m i a g s  as provided in section 7. 

(2) Nothing in sub-section (1) shall affect the liability of any pcrrop who 
has wvilfully omitted or neglected to deliver or send the nlcrnorandurn within thc 

period specified in sub-section (1)  of scclion 7 to my pcnalty under section 16 
of this Act. 

(3) Any ~nmiagc or which delayed infornlation is  given to Ihc Registrar 
of' Marriages aficr nincly days but within onc year of 'its occurrence shnll be 
registcrcd only with the written permission of the prcscribcd authority md on 
payment o f  prcscribcd fec and production of an affidavit made bcf~rc  a Notary 
Public or any olher oflicer authorised by the St .lc Government in thrs behalf. 

(4) Any marriage which has nol b m  rcsistcrcd within onc ycar of its 
occurrence, shall be reijstered ody on an order madc by a Magistrate of the First 
Class after verifying the correctness of marriagc and on payment 01 the 

prescribed fee: 

Providcd that nothmg contairied in this sub-section shall apply to the 
regsuation of a forcignmarriage under scction 11. 

9. Places of registration of marriages. Thc rcgkkalion shall be 
affected in t l~c ofice of the Regisfrar of Marriages within whose jurisdiction ihe 
marriage was soicmnised or witI1in whose jurisdiction, either or both partics to 

. the marriage have their permanent place af residence or at any place oulside his 
officc provided there is any application in writing in this behalf and signed by 



either of the parties to thc mminge and the additional fee prescribed therefor js 
paid and thc liour is not unrcasonablc. 

10. Voluntary registration of marriages contracted in areas in which 
this Act is not applicable .- { 1) In any arca in which the provisions of this Act 
arc not in form thc parties to a marriage contracted in that area, or that their 
falhcrs or guardians when they shall riot havc completed the age of 2 I years, 
way i f  they so desircd, prepare and sign :n memorandum in thc rorni in thc 
Schedule and dcliver or send by registcrcd post thc said Memorandum in 
duplicate to such Registrar of Marriages, as the Statc Government may, from 
Lime to tiwe by notification in the Official Gazeue, specify h this bchalf. 

(2) The Memorandum shall also be signed by the officiating priest, if any, 
and where such marriage is soiemnised before a Marriage Officer, the 
inemorandurn shall bc supported by cerliiicd copies of entries made in the 

Marriage Certificate Book bcing maintamed by the said Marriage Officer under 
any oher enactment for the t ime being in force. 

(3) Thc Mcmornndum shall bc accompanied by a fee of rupces five if i l  

is sent or delivercd within a pcriod of 30 days from the dare of marriage and a 

fce, not exceeding rupecs ten, as may be prescribed if it is  sent or delivered after 
the e ~ j r  of 30 days from the date of marriage. 

(4) On receipt of my such memorandum, the Rcgrsb-ar of Marriagcs 
shall file thc sarnc in the Marriage Register maintained by him and shall scnd ihc 
duplicate copy thereof to the Chief Regslrar of Marriagcs as provided in section 

1 1. Registration of foreign marriages .- ( I )  Where - 

(a) thc Chief rcgstrar of Marriages is satisfied that a marriagc 
has been duly solcnmized in a forcign counby in accordance 

with the law of that country between the parties of whorn 
one at ]cast was a citizen 01 India; and 

(b) a party to the marriagc submits a Memorandum in thc forn~ 
givcn in the Schedule, along with a certificate from the 
Indian Consulate, in the m u n q  whcrc marriage has been 
solemnised, that the  marriagc is valid and has bcen duly 
solcmnised, and informs the Chief Registrar of Muriaga, 



that he or she desires U1c marriage lo be rcgistcred, thc Chief regisbar of 
Marriages ma)? upon payment of prcscribcd fec, rcgistcr thc n~~utiagc, 

(2) No marriage s l ~ n l l  be registered undcr this scction unlcss at the iimc 

of rcgistralion jl satisfies the conditions laid doun in section 4 of thc Foreign 
Marriage Acl, 1 369. 

(3) Thc Chef Registrar of Marriages may, for rcasons to be rccorded in 

writing: refuse to regisler a marriage under this Act on thc ground that in his 
opinion the marriage is inconsistent with international law or h e  comity of 

nations. 

(4) Where thc Chief Registrar or Marriages accepts the applicatiot~, hc 
shall, cause thc marriage to bc registered. 

( 5 )  Where a pnrty to a marriage happcns to be outside India and he 
returns to India with a view to F ltling thcrein, he may, at any timc within 60 
days from thc date of their arrival in India, get the marriage rcgistered undcr tIis 
Act in the same m m c r  as if thc marriage has been solemnised in India and h c  

provisions of section 8 shall apply to such a marriage after the expiry of tllc said 
period of 60 days. 

12. Non-regist ration not to invalidate marriages .- No marriage 
contracted in the arcas to which this Act applies shall be deemed to be invalid 
solely by reason of the fact that it was not registered under this Act or that thc 

memorandum was not delivered or sent to the Registrar of M<uriagcs or that such 
memorandum was defective, irregular or incorrect. 

CHAPTER-IV 

MAINTENANCE OF REGISTERS AND RECORDS AND 
CORRECTIONS THEREOF. 

13. Maintenance of registers in the prescribed forms .- (1) Every 
Rcbistrx of Marriages shall keep in the prescribed form n regisler of marriages 
for thc regisbation area or any part thereof in relation to which hc cxcrcises 
jurisdiction. 

(2) The Chief Rcgsuar of Marriages shall cause to be printed and 
supplied a suffjcient number of register books for making entries of marriages 
according to such forms and instructions as may, from time to timc, be 



prcscribcd; and a copy of such forms in tlie local languagc shall posted in somc 
conspichous placc or neiir tl~c outer door uf the office. 

14.Correction or cancellation of entry in the marriage register .- If 
it is Cound to Ihe satisfaction of the Registrar of Marriages that any cntq  of a 
mimiage in ,my register kcpt by I I ~ I I I  under this Act is crroneous in form or 

substance, or has bccn iraudulendy or improperly made, he may subject to such 
rulcs as tnay bc made by the State Government with rcspect to the condition on 
which arid h e  circumstances in whch such enkics may bc carrccted or 
rnncelled, corrcct the error or canceI the cnky by suitabic entry in tile margin, 
without any alrcration of the original enby, and shall sign the marfinal entry and 
thereto add thc date ortlle correction or cancellation. 

15. Search of marriage registers .- (1) Subject to any rules made' in 

this behalf by thc State Govcrnment including rules relating to the paynlcnt of 
fees and postal charges, any person may- 

(a) cause a search to be made by the Rcgismar of Marriages for 
any cnw in a rcgister of marriages; and 

(b) obhin N] cxtract from such rcgister relating to any marriage. 

(2 )  All cxlracrs given undcr [his section shall be certified by the 
Registrar or any othcr officer aulhorised by the Stalc Government to give such 
extracts as providcd in section 76 of thc Indigan {vjdcnce Act, 1872 and shall bc 

admissible in evidence for the purposes of proving thc matriage to which it 
rclates. 

CHAPTER V 

PENALTIES 

16. Penalty for neglecting to comply with the provisions of section 
7 or making any false statement in the memor~ndmri .- Any person nho- 

(i) Wilfully omits or neglccts to deliver or scnd memorandum 
as rcquired by scchon 7; or 

(ii) makes any s tatemcnt in such mernormdum rvhi ch is false in 

matcrial parlicular, and which he h o w s  or has reason to 

belicve to bc false. 



s11aII on conviction, bc punished with finc which may esteiid to two hudrcd 
rupces. 

17. Pet~alty for failing t o  file memorandum .- Any Rcgisbar of 

Marriages, who fails to filc h e  mcmorC2ndum pursuant to scction 7 shall, on 
conviction, be punished ivilh rigorous imprisonment for n term rvhich may 
extend to b e e  mortths or ~ v l t l ~  finc which may cxlend io five hundred rupees or 

with both. 

18. Penalty for secreting, destroying or altering marriage register 
.- Any person secreting, des~oying, or dishonestly or Gaudulcntly altering the 
marriage registcr or any part thcrcof shall, on conviction, be punishcd wiLh 
irnprisonmcnt for a tern1 which may extend to two ycars, and shall also be liablc 
to fillc. 

CHAPTER-VI 

19. Registrars to be public servants .- The Chief Regiswar of Mq-riages, 
District Registrars of Marriages, Additional Disb-ict Registrars of Marriages, 
Registrars of Marriages and othcr officcrs appointed ui~dcr this Ack shall be 
dcemed, rvhile acting or purporting to act in pursuance of any of he  pro~risioris 
of his Act, to bc public servants w i t h  the meaning of section 21 of thc Indian 
Penal Code. 

20. Indemnity to persons acting under this Act .- No suit, prosccutio~i 
or otl~er legal proceeding sbdl be instituted agaillst any person for anything whcl~ 
is in good faith done or irktended to bc done undcr this Act. 

21 .Previous sanction of the Government .- No prosecution for any 
offence punishable undcr this Act shdl bc instituted cxcepi with thc previous 
sanction of the Slate Government. 

22. Power of State Government to make rules .- (1) The State 

Government may, by noLilication in the Official Gazette, and subject to thc 

condilion of previous publication, make rules for carrying out the purposes of this 
Act- 

(a) the tcnns and conditions of appointment; and duties and 
powers of the Chief RegisUar of Marriages, District 



Registrars of Marriages, Registrars of Marriages, and other 

officers and staff appointed to assist them; 

(b) the forms and manner in which registers or records, rcquircd 
to bc kept by or under this Act, shall be maintained; 

(c) the custody in which thc registers and rccords arc to be kept 
and thc prescrvation of such registers and records; 

(d) thc fees to be paid under th~s Act; and 

(e) any other matter which is to be, or may be, prescribed by fie 

State Government under this Act. 

(3) Every rulc made under this section shall be Iaid, as soon as may bc 
after lit is made, before the State Lebislativc Assembly, while it is in session, for 
a total pcriod of fourtecn days rvhich mav be comprised in one session or in h l o  

or morc successive sessions, and if, before the expiry of fl1c session inlmedialcly 
following the sessions or the successive sessions aforesaid, I h e  AsscmbIy agccs 

in making any modification in the rule or agrees that the rules should not be made, 

the rule shall thereafter have effcct only in such modified form or bc of no effect, 
;IS thc case may be; so, hotvever, that my such modification or muimcnt  shall 

I 

be without prejudice to the valid@ of anyhng previously donc under that rule. 1 
i 

23. Provisions not to be derogatory to certain laws .- Thc provisions 
of this Act shalt be in addrtion to, and not in derogation of the provisions or thc 

Special Marriage Act, 1954, rhc h&an Christian Marriage Act, 1972, the Parsi 
Marriage and Divorcc Act, 193 6 and Foreign Marrj agc Act, 1 969. I 

THE SCHEDULE 

FORM 

(SW section 7) I 
MEMORANDUM OF MARRIAGE 

1. Date of marriage. 

2. Placc of marriage (with sufficient particulars to locate the place). 
I 

3. (a) Full name of the bridegroom. 

(b) His agc. 

(c) Usud place of residence. 



Addrcss. 

If) 
5 .  (a) 

Cb) 
( ~ 1  

(4 

S l iitus of thc bridegroom n l  illc lime of m,-rdagc (ivhct31er 
unn~a~cdrvido~ver/divorced/n~nrr ied, if so: haw many \vivcs 
arc alivc.) 

Sjgi l turcs of ~ h c  bridegroom with date. 

FuII name or the bridc. 

Her age. 

Address. 

Status of thc bride at the time of marriage (\vl~ether 
unrnarridiiidoivl divorced/ rnarricd, if so, Imsbarld is ai i~c)  

Signatclres of h e  bride, will1 date. 

Full nanlc of the father or guardian of ihc bridegroom. 

His agc. 

Usual place of rcsidence. 

Addrcss. 

Signaiure of thc father or g~mdian  of  thc bridegroom with 
date. 

FuH name of thc father or guardian of thc bridc. 

His age. 

Usual place of resjdencc. 

Address. 

Signature of thc father or guardian of Lhe bride, wilh date. 

Full name of the officiating priesl. 

His agc. 

Usual place of residence. 

Adclrcss 

Signatures of die oficialing Priest, with date. 




